COURT-I

IN THE APPELLATE TRIBUNAL FOR ELECTRICITY
(Appellate Jurisdiction)

APPEAL NO. 88 OF 2019 &
IA NO. 372 OF 2019

Dated : 29" April, 2019

Present: Hon’ble Mr. Justice N.K. Patil, Judicial Member
Hon’ble Mr. Ravindra Kumar Verma, Technical Member

In the matter of:

Tata Power Company Limited (Transmission) ... Appellant (s)
Versus

Maharashtra Electricity Regulatory Commission & Anr. ...Respondent (s)

Counsel for the Appellant(s) : Mr. Basava Prabhu Patil, Sr. Adv.

Mr. Hemant Ssahai

Ms. Molshree Bhatnagar

Mr. Ishaan Mukherjee
Counsel for the Respondent (s) Mr. S.K. Rungta, Sr. Adv.

Mr. Buddy A. Ranganadhan

Mr. Raunak Jain

Ms. Stuti Krishan for R-1

Ms. Surabhi Guleria h/f
Mr. Sudhanshu S. Choudhari for R-2

ORDER

The instant case is posted for hearing today. Respondent No.2, though
served, is unrepresented. The learned counsel Ms. Surabhi Guleria accepts
notice on behalf of the learned counsel Mr. Sudhanshu S. Choudhari for

Respondent no.2.

Page 1of2



The learned counsel appearing for the Respondent No.2 prays for four
weeks’ time to file reply to the main appeal and two weeks’ time to file reply to
the IA No. 372 of 2019 (Application for Stay).

Submissions of the learned counsel appearing for the Respondent No.2,
as stated supra, are placed on record.

The learned counsel appearing for the Respondent No.2 is granted four
week’s time to file reply to the main appeal i.e. on or before 28.05.2019 and
two weeks’ time to file reply to the 1A No. 372 of 2019 (Application for Stay) i.e.

on or before 13.05.2019 after duly serving copy to the other side.

(IA NO. 372 OF 2019 —for Stay)

We have heard the learned senior counsel appearing for the Appellant
and the learned senior counsel appearing for Respondent No.1 and the
learned counsel appearing for the Respondent No.2.

MSETCL/the Respondent No.2, herein, is directed not to precipitate in
the matter for a period of two weeks i.e. till 13.05.2019.

Liberty has been reserved to the Appellant and the Respondents to
move the matter for further orders before the appropriate bench, if they so

advised or need arise.

(Ravindra Kumar Verma) (Justice N.K. Patil)
Technical Member Judicial Member
mk/bn
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